ODISHA ACT 4 OF 1943 M |M¢

THE ODISHA TENANCY (AMENDMENT) ACT, 1943

(30" March 1943)

AN ACT FURTHER TO AMEND THE
ODISHA TENANCY ACT, 1913

WHEREAS it is expedient further to amend the Orissa Tenanoy

Act, 1913, in the manner hereinafter appearing ; :"I- &r ?;li’:.
of 1t

It is hereby enacted as follows :—

Mhort title 1. (1) This Act may be called the Orissa Tenancy (Amend.
snd com-  ment) Act, 1943.

mencemont )
(2) It shall come into force at once.

Amondmant 2. In clause (6) of section 3 of the Orissa Tenancy Act, B & 0. Aoh
ofwoction 8 1913 for the words any Sub-Deputy Collector who is specially 17 of 1918
:“'u:"lf‘f' empowered by the Provincial Government to discharge the

1918 functions of a Deputy Collector under this Aect ™, the wordy

‘& Sub-Deputy Collector ** shall be substituted.




